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(1) The Academic Council of the University shall consist of the

following members, namely:-

®
(i1)
(iii)

(iv)
)

(vi)
(vii)

2
3)

20.

the Vice-Chancellor, who shall be the Chairman of the Academic
Council;

two academicians or professionals, to be nominated by the
Board;

two academicians or professionals in the field of physical
education and sports sciences, to be nominated by the Board;

the Directors of the University;

one Dean of the University, by rotation, to be nominated by the
Vice-Chancellor;

one Head Coach, by rotation, to be nominated by the Vice-
Chancellor; and

one professor from each faculty or University department, by
rotation, to be nominated by the Vice-Chancellor.

The Registrar shall be the Secretary of the Council.
The term of office of the members nominated under clauses (ii),

(ii1), (v), (vi) and (vii) of sub-section (1) shall be three years.

Subject to the provisions of this Act and the regulations, the

Academic Council shall exercise the following powers and perform the
following functions, namely:- :

@

(i1)
(iii)
(iv)

21.

to exercise control over the academic policies of the University
and be responsible for the maintenance and improvement of
standards of instruction, education and evaluation in the
University; ’

to consider matters of general academic interest either on its own
initiative or on a reference from the faculty of the University or
the Board and to take appropriate action thereon; .

to recommend to the Board, such regulations as are consistent
with this Act regarding the academic functioning of the
University including discipline among students; and

to exercise such other powers and perform such other functions
as may be conferred or imposed upon it by the regulations.

(1) The Finance Committee shall consist of the following

members, namely:-

(1) the Chairman of the Board, who shall be the Chairman of
the Committee;

(1) the Vice-Chancellor;

(ii1))  two members of the Board (one of them shall be a
Government nominee of the Board), to be nominated by
the Board;

(iv)  the Director (Finance);
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(v) one expert in the field of finance, to be nominated by the
Board;
(vi)  one professor, by rotation, to be nominated by the Board;

(vii) one Head Coach, by rotation, to be nominated by the-

Board.
2) The Registrar shall be the Secretary of the Committee.

3) The term of office of the members nominated under clauses (iii),
(v), (vi) and (vii) shall be three years.

22. Subject to the other provisions of this Act, the Finance
Committee shall exercise the following powers and perform the
following functions, namely:-

1) to examine the annual accounts and annual budget
estimates of the University and to advise the Board
thereon;

(i)  to review from time to time the financial position of the
University; |

(iii)  to make recommendations to the Board on all financial
policy matters of the University;

(iv)  to make recommendations to the Board on all proposals
involving raising of funds, receipts and expenditure;

(v)  to provide guidelines for investment of surplus funds;

(vi)  to make recommendations to the Board on all proposals
involving expenditure for which no provision has been
made in the budget or which involves expenditure in
excess of the amount provided in the budget needs to be
incurred;

(vii) to examine all proposals relating to the revision of pay-
scales, upgradation of the scales and those items which
are not included in the budget prior to placing before the
Board; and

(viii)) to exercise such other powers and perform such other
functions as may be conferred or imposed upon it by the
regulations.

23. (1) The Registrar' shall be appointed by the Board in such
manner and on such terms and conditions as may be prescribed.

(2)- The Registrar shall exercise the following. powers and perform
following duties, namely:-

(1) he shall be responsible for the custody of records,
common seal, the funds of the University and such other
property of the University;
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(i1) he shall place before the Board and other authorities of
the University, all such information and documents as
may be necessary for transaction of its business;

(iii)  he shall be responsible to the Vice-Chancellor for the
proper discharge of his functions;

(iv)  he shall be responsible for the administration of the
University and conduct the examinations and make all
other arrangements necessary thereof and be responsible
for the execution of all processes connected therewith;

) he shall attest and execute all documents on behalf of the
University;

(vi)  he shall verify and sign the pleadings in all suits and
other legal proceedings by or against the University and
all processes in such suits and proceedings shall be issued
to and served on the Registrar; and

(vii) he shall exercise such other powers and perform such
other duties as may be assigned to him by or under this
Act, the regulations or as may be delegated to him by the
Board or the Vice-Chancellor.

24. (1)  The Directors of the University shall be appointed by the
Vice-Chancellor with the approval of the Board in such manner and on
such terms and conditions as may be prescribed.

2) The Directors shall assist the Vice-Chancellor in managing the
academic, administrative, financial and other affairs of the University
and shall exercise such powers and perform such functions as may be
prescribed or entrusted to them by the Vice-Chancellor.

25. (1)  The Deans shall be appointed by the Vice-Chancellor
from amongst the faculties of the University.

2) The Deans shall assist the Vice-Chancellor and respective
Directors of the institutes or centres in managing the academic and other
affairs of the University and shall exercise such powers and perform
such functions as may be prescribed or entrusted to them by the Vice-
Chancellor and the Director.

26, (1) The Head Coaches shall be appointed by the Vice-
Chancellor from amongst the coaching faculties of the University.

2) The Head Coaches shall assist the Vice-Chancellor and
respective Directors of the institutes or centres in managing the
academic and other training affairs of the University centre for high
performance training and shall exercise such powers and perform such
functions as may be prescribed or entrusted to them by the Vice-
Chancellor and the Director.

22-15

Directors.

Deans.



22-16

Affiliation.

GUJARAT GOVERNMENT GAZETTE, EX., 07-06-2011

CHAPTER 1V
AFFILIATION

27.. (1) A cdllege or institution applying for affiliation to the
University shall submit an application to the Registrar, six months prior
to the proposed date of starting the college:

Provided that on the recommendation of the Vice-Chancellor, the
Board may, if it is satisfied that there are special reasons to do so, after
recording such reasons, entertain an application for affiliation not
submitted to the Registrar within aforesaid period.

(2)  Any college or institution applying for affiliation shall apply in
such form along with such fees and in such manner and shall fulfil such
norms and criteria as may be prescribed.

3) On receipt of the application made under sub-section (1), the
Board shall, in consultation with the Academic Council and after giving
to the college or the institution an opportunity of stating its case,
determine whether the college will meet a need in the locality, having
regard to the type of education intended to be provided by the college,
the existing provision for the same type of education made by other
colleges in the neighbourhood and the suitability of the locality where
the college is to be established and comply with the provisions of the
Act and the regulations, record its opinion as to whether the affiliation
should be granted or refused either in whole or in part and communicate
the decision to the college or institution.

“4) Where an application for affiliation or any part thereof is
granted, the order of the Board shall specify the courses of the
instruction in respect of which the college is affiliated and where the

~ application or any part thereof is refused, the grounds of such refusal

shall be recorded and shall be communicated to the college or
institution.

&) Any college or institution not satisfied with the decision of the
Board under sub-section (4), may prefer an appeal to the State
Government within sixty days from the date of communication of such
decision or order and the decision of the State Government on such
appeal shall be final. ’

28.  Where an affiliated college desires to add the courses of
instruction in respect of which it is affiliated, the procedure prescribed
under section 27 shall be followed.

29. (1) Every affiliated college shall furnish such reports, returns and
other information as the Board after consulting the Academic Council
may require in order to judge the efficiency of such college.

2) The Board shall cause every such college to be inspected from
time to time by the inspection committee consisting of the Vice-
Chancellor who shall be the Chairman and such other members, as may
be appointed by the Board in accordance with the regulations.
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3) It shall be the duty of the inspection committee on the direction
of the Board in this behalf, to inspect an affiliated college, and make a
report to the Board.

4) The Board may call upon the college so inspected to take, within
a specified period, such actions as may appear to it to be necessary.

30. (1) The rights conferred on a college by affiliation granted under
section 27, may be withdrawn in whole or in part or modified if the
college fails to carry out any of the provisions of this Act or the
regulations or fails to observe any of the conditions of its affiliation or
the college is conducted in a manner which is prejudicial to the interests
of education.

2) A motion for the withdrawal or the modification of such rights
shall be initiated only in the Board. The member of the Board who
intends to move such a motion shall give a notice of it and shall state in
writing the grounds on which it is made.

(3)  Before taking such motion into consideration the Board shall
send a copy of the notice to the principal of the college concerned,
together with intimation that any representation in writing submitted
within a period specified in such intimation on behalf of the college will
be considered by the Board:

Provided that the period so specified may, if necessary, be
extended by the Board.

4) On receipt of the representation or on the expiry of the period
referred to in sub-section (3), the Board after considering the notice of
motion, statement and the representation, and after such inspection by
any competent person or persons authorised by the Board in this behalf,
and such further inquiry as may appear to it to be necessary and after
consulting the Academic Council, shall by a resolution on the grounds
stated therein, withdraw in whole or in part, or modify, the rights
conferred by the affiliation and shall communicate to the concerned
college:

Provided that where the views of the Academic Council with
regard to the withdrawal or modification of the rights conferred by
affiliation are not acceptable to the Board, it shall, before passing such
resolution, refer the matter again to the Academic Council, with or
without its comments and the Academic Council shall communicate
again its views in the matter to the Board.

31.  Any college aggrieved by the resolution withdrawing wholly or
partly or modifying the rights conferred by affiliation passed under sub-
section (4) of section 30, may make an appeal to the State Government
within sixty days from the date of communication of the resolution and
the decision of the State Government on such appeal shall be final.

32.  The Board may, on recommendation of the Academic Council,
recommend to the State Government withholding or reduction of grant
to an affiliated college which on a report by inspection committee or

otherwise, is found to be making persistent default in carrying out the

conditions of affiliation.
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33.  All the post-graduate instructions, teaching and training shall be
conducted by the University or by the affiliated college in such subjects
as may be prescribed and recognised by the University.

CHAPTER V
FINANCE

34. There shall be a “Permanent Endowment Fund” to which the State
Government shall make an initial contribution of rupees five crore. The
method of raising Endowment Fund and the investment of the surplus
shall be as prescribed.

35.  The Government shall pay to the University from time to time
such sum of money and in such manner as may be considered necessary
for the exercise of powers and discharge of its functions by the
University under this Act.

36. D The University shall establish a fund to be called the
‘University Fund’ consisting of —

any contribution or grants or loans by the State
Government and Central Government;

the income of the University from all sources including
income from fees and charges;

the moneys received by the University by way of grants,
loans, gifts, donations, benefactions, bequests or
endowments and other grants, if any;

the moneys received by the University from the
collaborating industries in terms of the provisions of the
Memorandum of Understanding entered between the
University and the industry, for establishment of
sponsored chairs, fellowships or infrastructure facilities
of the University; and

the moneys received by the University in any other
manner or from any other sources.

(1)
(i)
(iii)

(iv)

v)

(2) The surplus fund of the University shall be deposited in
Nationalised Banks or invested in such manner by the Board on the
recommendation of the Finance Committee or as per instructions of the
State Government from time to time in that behalf.

(3) The funds of the University shall be applied towards the expenses
of the University including expenses incurred in the exercise of its
powers and discharge of its functions by or under this Act.

37. (1) The University shall maintain proper accounts and other
relevant records and prepare an annual statement of accounts, including
the income and expenditure accounts and the balance sheet, in such form
and in such manner as may be prescribed. '
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(2) The University shall adopt a proper system of internal checks and
balances and control in the discharge of its financial, accounting and
auditing functions as may be prescribed.

(3) The audit of the accounts of the University shall be carried out by
the Examiner, Local Fund Audit under the provisions of the Gujarat
Local Fund Audit Act, 1963.

(4) The audit report of accounts referred under sub-section (3) shall be
placed before the Board and the Board may issue such instructions to the
University in respect thereof as it deems fit and the University shall
comply with such instructions.

(5) The University shall prepare for each year an annual report of its
activities of the previous year containing such particulars as the Board
may specify and submit the same in the form of annual report to the
Board on or before such date as may be prescribed, for review and
approval.

(6) The copy of the annual report and annual audit report along with
the resolution of the Board thereon shall be submitted to the State
Government.

38. All officers, teachers and other employees who are in the nature of
permanent employment of the University shall be members of the New
Pension Scheme of the State Government.

CHAPTER VI
SUPPLEMENTARY PROVISIONS

39. No act or proceedings of the Board or any authority of the
University or any committee constituted under this Act or by regulations
shall be invalid merely on the ground of the existence of any vacancy in
or defect of, in the constitution of such Board, authority or committee of
the University.

40. Notwithstanding anything contained in any other State law for
the time being in force, the University shall have powers to confer
degrees, diplomas and grant certificates and confer honorary degrees
and other academic distinctions and titles as approved by the Board.

41.  The University shall furnish to the State Government, University
Grants Commission and other statutory authorities, such reports, returns,

statements and other information as may be required by them for time to

time.

42.  Every officer, teacher and employee of the University shall be
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Explanation :-- For the purpose of this section, any person, who is
appointed by the University for a specified period or a specified work of
the University or who receives any remuneration by way of allowances
or fees for any work done from the University fund, shall be deemed to
be an officer or employee of the University while he is performing the
duties and functions connected with such appointment or work.

43. (1) No officer or employee or member of the teaching, non-
teaching and other academic staff of the University shall be dismissed or
removed or reduced in rank except after an inquiry in which he has been
informed of the charges against him and given a reasonable opportunity
of being heard in respect of those charges.

(2) An appeal against an order of dismissal, removal or reduction in
rank under sub-section (1) or of termination of service shall be made to
the Vice-Chancellor within ninety days from the date of communication
of such order and the decision of the Vice-Chancellor in such appeal
shall be final.

44.  The State Government shall have powers to issue directions from
time to time as may be required for compliance of the provisions of this
Act and the regulations made thereunder and any other law for the time
being in force and the University shall be bound to comply with such
directions.

45. (1) Subject to the provisions of this Act, the Board shall have
in addition to all other powers vested in it, the power to make
regulations to provide for the administration and management of the
affairs of the University.

(2)  In particular and without prejudice to the generality of the
forgoing powers, such regulations may provide for all or any of the
following matters, namely:-

(1) the summoning and holding of meetings of the authorities
of the University, other then the first meeting of the
Board and the quorum and conduct of business at such
meetings;

(i1) such other powers and functions of the Vice-Chancellor;
'(iii))  the constitution, powers and duties of the authorities,
bodies and other committees of the University, the
qualifications and disqualifications for membership of
such authorities, term of office of the membership,
appointment and removal of member thereof and other
matters connected therewith;

(iv)  the procedure to be followed by the Board and any
committee or other body constituted by or under this Act
or by the regulations in the conduct of the business,
exercise of the powers and discharge of the functions;
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v)
(vi)
(vii)

(viii)

(ix)
x)

(xi)

(xii)
(xiii)
(xiv)

(xv)

(xvi)

(xvii)

* the procedure and criteria to be followed in establishing

courses of study and curricula, and admission of students;
the procedure to be followed for enforcing discipline in
the University; _ _

the management of the properties of the University;

the degrees, diplomas, certificates, and other academic
distinctions and titles which may be conferred or granted
by the University and withdrawal or cancellation of any
such degrees, diplomas, certificates and other academic
distinctions and titles and the requirement thereof;

the conduct of examinations including the term of office
and appointment of examiners;

the creation of posts of Directors, Professors, Associate
Professors, Assistant Professors, Readers, Lecturers,
Head Coaches, Coaches, trainers or equivalent academic
designations or posts, officers and employees of the
University, and the appointment of persons to such posts
including requisite qualifications thereof;

the fees and other charges to be paid to the University for
the courses, training, facilities and services provided by
it; .

the terms and conditions for association of the University
with other institutions;

the preparation of budget estimates and maintenance of
accounts;

the mode of execution of contract or agreements by or on
behalf of the University;

the classification and procedure for appointment of
officers, employees and other staff of the University;

the terms and conditions and the tenure of appointment,
salaries and allowances, contractual services, rule of
discipline and other conditions of service of the
Directors, Head Coaches, other officers, teachers and
employees of the University;

the terms and conditions governing deputation of
teachers, officers and employees of the University;

(xviii) the powers and duties of the Directors, Head Coaches,

(xix)

(xx)

(xx1)

(xxii)

other officers, teachers and employees of the University;
the terms and conditions governing fellowships,
scholarships, stipends, medals and prizes;

the authentication of the orders and the decisions of the
Board;

the matter relating to hostel for students and halls of
residence and housing for faculties, officers and
employees and guest house including disciplinary control
therein; and

all matters which by this Act are to be or may be
prescribed.
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CHAPTER VII
TRANSITORY PROVISIONS

46.  Notwithstanding anything contained in this Act or the
regulations, any student of a college or institution affiliated to other
University, who immediately before the date of affiliation to the
University, was studying or was eligible for any examination of the
other Universities shall be permitted to complete his course in
preparation therefore and the University shall provide for such period
and in such manner as may be prescribed for the instruction, teaching,
training and examination of such students in accordance with the course
of studies of the other University.

47.  Notwithstanding anything contained in section 9, the first Vice-
Chancellor shall be appointed by the State Government as soon as
practicable after coming into force of this Act for a period not exceeding
one year on such terms and conditions as it may think fit.

48.  Notwithstanding anything contained in section 23, the first
Registrar shall be appointed by the State Government as soon as
practicable after the commencement of the Act, for a period not
exceeding three years and on such conditions as the State Government
thinks fit.

49. Notwithstanding anything contained in this Act, the Vice-
Chancellor may, with the prior approval of the Board and subject to
availability of the funds, discharge all or any of the functions of the
University for the purposes of carrying out the provisions of this Act and
the regulations and for the purpose, may exercise any power or perform
any duty which by or under this Act and regulations is to be exercised or
performed by any authority of the University until such authority comes
in to existence in accordance with the provisions of this Act and the
regulations.

50.  No suit, prosecution or other legal proceedings shall lie against
and no damage shall be claimed from the University, the Vice-
Chancellor, the Chairman, the Directors, the authorities or officers or
employees of the University or any other person in respect of any thing
which is done in good faith or purporting to be done in pursuance of
provisions of this Act or any regulations made there under.

51. (1) If any difficulty arises in giving effect to the provisions
of this Act, the State Government may, by order published in the
Official Gazette, make such provisions not inconsistent with the

provisions of this Act, as may appear to be necessary for removing.

difficulties:

~ Provided that no such order shall be made under this section after
the expiry of two years from the date of commencement of this Act.

(2) Every order made under this section shall be laid, as soon as
may be after is made, before the state legislature.
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